






























BEFORE THE NATIONAL GREEN TRIBUNAL 

soUTHERN ZONE, CHENNAI 

Circuit Bench at Kochi 

Application No.409 of 2016 (SZ) 

in the matter of 
MrKK.Muhammed lqbal 

Vs. 
1, Kerala State Pollution Control Board 

2. The Environment Engineer, Kerala State Pallution Control Board, 
Ernakulam 

3. Central Pollution Control Board 
4. Ms. Srea Sakthi Paper Mills Ltd 

cORAMHON'BLE MRJUSTICE Dr.P.JYOTHIMANI, JUDICIAL MEMBER

HON'BLE MR.RANJAN CHATTERJEE, EXPERT MEMBER
Present Applicant MrKKAshkar 

Respondent No.1 &2 Mr Ajay 
Respondent No.3 MisN.N.SUgunapalan & S.Sujin 

Ordere of the TribunatDale and 
Remarks 

tem No. 10 We iave heard the learned coursel appearing for the applicart 

However, there is no representaion on behal of the 4 Tespondent Dated 
September 
29, 2018 

The issue involved in this case is about the plastics wtich were thraw 

into the river Parlyar as well as the plastics wnlch has been dumped t 

prernises of the 4 respondent. The 4 resporden Urin nas 

admittediy ciosed. 

Therefore the crly issue that is to be decidiad as far as the taots of the 

present case is as to bow the waste plastic wich are kept in the prerises ot 

the 4 respondent and also on the tbanks of the river Periyar is to be disposed 

of 

In triese circumstances, wo direct tna seerned cous spea g 

appilcent to make natessary represeniation to the Karaia Stat oto 
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Controt Board viz 2 regponident to take appropriate action against the 4 
rspordent tor tho removel ot the sa faling which remove tha sane 
through he concemed Municipality/ Panchayal and reallse the anount from 
the Bank Guarantee furnished by the 4 respondant, tying with the Boardi 

aur order satad 5 August 20:6, e avs diracted thie Senior Cfficer 
of tha Central Pollution Cordrol Bard and Polution Contol Boad to 
nspect all the industies shzated on anks of the river Peryat the 
quantum of sewage and the efA s oene wel 3s the aficacy clhe 
Efluen Treatment Plant and also whiether tie etfuents being dscharged into 
thee river aro within the preatribed p and io submit the repot cn or 
before 29.092016 

The learned couneel appaaring fo Central Poltution Control Board 
would suertnit that as per the sicection af h Thpunat, the inspection s being 
carried on and since a large umbar af ndusties are to be inspacled, he 
seeks sorma more time We make # dr that State Pollution Cocol Bcard 

shel assist Ceniral Paiion oatrol boed ettectively for the purpose of not 
Gnly inspoction of various units bul set 10r o purpose of dediding bout 

Efftuent Treatment Plant as per the diracon of this Tribunal, slated supra. 

Post this aphcaion ori 28.11.200 

Dr.PJyvothaman 

E 
(MRanjan Chatterso 
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Phone& Fax 0484 2545678 

KERALA STATE POLLUTION CONTROL BOARD KERALA 

ENVIRONMENTAL SURVEILLANCE CENTRE 
FACT-Qr.No. S-5, UDYOGAMANDAL P.O., ERNAKULAM-683 501. E-mail: ee.esc.kspcb@gov.in 

Gh0s omom neilml06m mloLom cmioôu 
9dw6õnangoi mudooaieinor omungd 

0Oa »loðG_smö mmiðS-5, gcsOnD6mLwd al.3., n)0mog0 -683 501 

PCB/ESCICO-99/07 
Date: 29.11.2016 

From 

The Environmental Engineer 

To 
M/s. Sree Sakthi Paper Mills Ltd., 
Industrial Development Area, 
Edayar, Muppathadom P.O., 
Ernakulam - 683 110. 

Sub:- Removal of heaped plastic garbage dumped in the premises of M/s. Sree Sakthi Paper Mills Ltd. by the side of Periyar river 
Ref:- 1. Order dated 29.09.2016 of NGT, Kochi in Appl. No. 409/2016 2. Letter from Shri. K. K. Muhammed Iqbal dated 21.11.2016 

Sir. 
The iion bie iNationai Green Tribunal Cirouit Bench at Kochi directed the Brard to take 

appropriate action for the removal of plastic wastes dumped in the premises of M/s. Sree Sakthi 
Paper Mills Ltd. Since the huge deposit on the banks of Periyar river without any embankment 

or enclosure may cause littering into the river Periyar. You are hereby directed to take urgent 
steps for the disposal of the same as detailed below; 

1) Transfer to the cement plants like ACC for co-processing as mentioned in the condition 

of the consent. 

2) Transfer to CTSDF, Ambalamugal. 

3) Incinerate as per CPCB guidelines, after ottaining consent of the Board 

The disposal shall be done in a time bound manner and report to the Board. 

Yours faithfully, 

Envirmmental Engineer 

3121b 
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MERAL BANK 
AM RHECT BANKING PARTKE 

Branch:Ernakulam/North 

Date:14.02.2018 

EKMA/SSPML/2018 Place:Ernakulam 

To 

Sree Sakthi Paper Mills Ltd, 

Sree Kailas, CC-60/3976-77,

Paliam Road, Ernakulam -682016. 

Dear Sir/Madam,

We hereby confirm that, we had invoked following IBG's issued by us on behaif of M/s Sree Sakthi Paper 

Mills Ltd in favour of Kerala State Pollution Control Board on 
30.01.201.7. 

1. 1BG55924 Dated 29.10.2014 for Rs. 200000/ 

2. 1BG40630 -Dated 23.03.2013 for Rs.1200000

This letter is issued at the request of the borrower for producing in Kerala High Court . 

Regards, 

For THE FEDERAL BANK LTD. 

Manju. S. (3434) 
Asst. Vice President
Br. Ernakulam-North 

The Federal Bank Ltd. Registered Office: Federal Towers, P O Box No.103, Aluva, Kerala, Indla 683 101 

Branch: Ernakulam North, PNVM Arcade, Banerji Road, Ernakulam North, Pln: 682018 

E-mail: 
ekma@federalbank.co.in 

Phone: 0484 2394594/2392877 
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SREE SAKTHI PAPER MRNAKULAM, COC EGD OFFICE SREE il PAPER MILLS LIMITED 

REGD. OFFICE: "SREE KAILAS" CC-60/3976 7, PALIAM ROAD, ERNAKULAM, COCHIN 

6, 571085,3o02000, 
FAX:91-484-2370395E-mail 

: sreesakthi @sreekailas.com 

682 016 

Phone: (048A) 2380497, 2373230, 2382182,2371085 3002000, FA 

KEA A LA 

O 
ReaoiYo1 To 

15/02/2018 

The Environmental Engineer 

Kerala State Pollution Control Board 
Eloor, Ernakulam. 

Sir 

Sub: Removal of Plastic Waste from our Factory Premises 
Ref- Interim Order of Green Tribunal 409/2016 

Letter from our bankers about invokinq the IBG 

In reference to the above we wish to bring to your notice thee 

Following facts for your immediate disposal; 

We had closed the operation of the Paper Mill since June 2016 based 

on the Closure Notice issued by the Kerala State Pollution Control 

Board. 

We had filed an Appeal Before the National Green Tribunal against the 

closure Notice issued by the KSPCB, unfortunately there was no sitting 

of the Kerala Bench of the National Green Tribunal in Cochin as a 

result the case is still pending 

In between the National green Tribunal had instructed the PCB to 

remove the plastic waste through the concerned Municipality/ 

Panchayat and realize the amount so incurred from the Bank 

Guarantee furnished by Sree Sakthi paper Mills Ltd to the Pollution 

Control Board. 

PH 0480-2746129/2746229/2747529 DUPLEX BOARD FACTORY KANJIRAPPILLY, CHALAKUDY 
KRAFT PAPER FACTORY DEVELOPMENT AREA, EDAYAR. PH:0484-2555835/255545 1/2540622 
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SREE SAKTHI PAPER MILLS LTD. 
Continuation Sheet 

You had invoked the Bank Guarantee of Rs * from our Bankers M/S Federal Bank Ltd. 
ank Guarantee of Rs 24 Lakhs on 30/01/2017 

TOu may kindly note that we had a detailed discussion with Kerala 
Enviro Infrastructure Ltd, Ambalamedu, Cochin for removal of the 
plastic waste and they had informed us that they will remove the same 
at the earliest but unfortunately in between you had invoked our Bank 
Guarantee. 
As a result we were under the impression that you will remove the 
Plastic waste through the concerned panchayat. We had come to know from some reliable source and also from the 
Local Malayalam news papers that some persons are raking up this 
issue once again to merely trouble us. 

In this aspect we wish to once more emphasize that we are not
responsible for the waste accumulated in our premises since you have 
invoked our bank Guarantee on January 2017 on the condition that you 
will clear the plastic and now more than 13 months has passed and till 
date nothing has been done on this issue. 

.In view of what is stated above we request you to please refund the 
amount of Rs 24 Lakhs so that we can initiate the process of removing 
the plastic waste from our premises immediately. 

Thanking You 

Yours Faith fullyy 

Vinod ( Dy General Manger) 
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KERALA ENVIRO INFRASTRUCTURE LTD. 

KEIL Common TSDF Project. Inside FACT CD Campus, Ambalamedu Kncn 682 303 

Phone 0444-27?2141, 241, 341. E-maii drnkpillai @ gmail.com 

GSTIN 32AACCK6979P 1ZS CIN U24129KL2005PLCO1797.3 

KEIL/Sreesakthi- cclla/2020 Date 19/10/2020 

Thc Managing Director 

Cella Space Limited 

Formerly Known as SrccSakthi Paper Mills Ltd 

Paliam Road 
Ernakulum 

Dear Sir, 

Sub: Disposal of contaminated mixed plastic, paperand other 
miscellaneous imported paper waste from M/s Cella Space limited 
formerly known as Sree Sakthi Paper mills Itd. 

KEI, has liftecd 6713.250 MT of contaminated mixed plastic, paper and ot her 
misccllancous imported paper waste from Cella Space Limited (fornerly 
Known as Sre: Sakthi Paper Mills Ltd). The entire quantity was lifted hetween 
the period from Sep 2018 to Feb 2020. The total invoice for disposal and 
transportätion of 6713.250 MT was Rs 1,53,07,052/-. Also, an amount of Rs 
Rs 3,32,998/- was pending to be paid by Cella Spacc Ltd to KElIL as on 
1/4/2018. M/s Cella Space Ltd and KSPCH has together paid an amount of 
Rs 1,22,71,290 to KEIL till date, out of this amount M/s KSPCB has paid an 
amount of Rs 13,00,000/- as they encashed the Bank Guarantce of Cella 
Space Ltd. The balance amount of Rs 1,09,71,290/- was paid by Cclla Spaer 
Ltd. 

The balance outsanding amount payable to kEIL as on date is Rs 
33,68,760/-. Out of this balance the amount receivable from KSPCB is Rs 
11,00,000/ and from Cclla Space Ltd is Rs 22,68,760/-. 

We would thercfore request you to kindly arrange to pay the cntirc amount 
without any further delay. 

Thanking you, 

Yours faithully, 
For Kerala Enviro Infrastructure Ltd 

Dr N K Pillai 
Chief Executive officer 
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